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CENTAAL AUMINISTRATIVE TRIBUNAL, ALLAHAOAD BoNCH
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Allahabad : Dated this gth day of Decamber, 2020
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i Panch Deep Shauan, Sarvndaya Nagar,
Kanpul,

é , 3 The Manager, E,5,1. Corporation,

Lucal Office, 557/2, Station foad,
Shikohabad, District Firozabaag,
f5ri B.M, Asthana, Advocate)

|
gﬁ « +« o o Respondents
A
: = gt
By Hon'bla Mr, Y.K. Majobfs,.AR.M.
The applicant has challenged his termination

order dated 15-.11-1995 whersby his services have besn

tecminated by the respgondents retroapactively w.o. ?. '
5! S » "

10-10-1995, The applicant's clalm is that he uas :

appeinted as casual Peon on-daily ua&ks uf Rausgﬁﬁquﬁ
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" on 14.4.1982, He continued in sarvice £¥&1 ﬂﬁqﬁaﬂ4}} GF
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aalar? 0 Rs.100 per month His SFruﬁﬁi;-b rq ta. nin ﬂﬂhr §x

'“ﬁnrf and on during the period 1382-35,
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the department for over 13 yeare, the agplicant has

sought nuashing of the order dated 15-11-1395
(Annaxure~A-1 to the OA) and direction to the
responzents for his reinstatemsnt in service with

all consequential benefite,

2 According to the respondents, the apgplicant

was engaged purely as palt time waler carzier and not

on CeSual/tempolagly basdis with continuous sezvice i

from 14=-4<1992 to 16-10-1995. His servicess uere

tarminated from time to time, He wac engaged
from time to time as and when his part time services -

were required, The resgondents have maintained that

his engagemsnt as part time water carrier from time
to tims cdoes pnaot confer any right'ta regulerisation
in service of thea Corporation as the Corporation
deeg net have any post or job of water carrier as
claimed by the agplicant. The applicant was never
appednted as Class IV employee and has never been a
Pull time employee of the Corporation. The applicant

has filad a rejoinder Sfficavit as uell,

s Je have heard learned countel fol the parties

and perused the material on record,

b From vardious documents filed by the applicant,

it is established that the applicant uas appointed

as Adhoc flessanger on daily wages/part time uvater

cgfrier from time to time, un each occasion he served
the depaztment fol & few days/months as an &d hoe

part time worker on daily wages, Learned counsel for

the applicant contendad that the servicas of the
applicant should have been regularisad in terms of thh; ~9
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Learned counsel for the respondents statad that the
applicant vas only a seasonal ad hoc part time wvater
carcrier whose services were terminated after expiry

» of each summer -season, The aforesaid scheme foér grant
of temporary statue and reqularisation applies to

casual workers of the Government, The applicant vas

neither a casua! worker no:i wae the saic scheme adopted

by the CLorperation, The applicant has also not been
able to establish that the said scheme uas made

applicable to the employees of EISC,

S In the factz and circumstances of the case, we

¢ pinc that the 1393 schems cannot be made applicable

to the vorkere of EISC, It is certainly not applicabile
to the app'icant who is not even a caswual worksr

with the Curporating. However, it is pathetic that the
applicant who has bsen serving the respondents faof

over A3 yasars, though intermittently, has no avenue of
employment anyuhafa and the respondents have terminated
tha applicant's aonly source of livelihood which too

was availeble to him on part time basis, Although

we are not in a pesition to direct the respondents

to provide temporary status or regularisation to the i
applicant, we can only refer the applicant's case
to the responcents foi consideratiun on compassionate

gfound to re-engage the applicant cn part time basis as
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he was being engaged previously,

q 6, The UA is disposed of in the above terms with
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no order as to costs,




